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MESSAGE FROM RAJYA SABHA
SECRETARY: Sir, T have to report
the following message received from
the Secretary of Rajya Slabhai—

“In accordance with the provi-
sions of sub-rule (6) of rule 188 of
the Rules of Procedure and Conduct
of Business in the Rajya Sabha, I
am directed to return herewith the
Appropriation (Vote on Account)
Bill, 1973, which was passed by the
Lok Sabhg at 1its sitting held on the
14th March, 1973, and transmitted
to the Rajya Sabha for its recom-
mendation and to state that this
House has no recommendations to
make to the Lok Sabha in regard
to the said Bill"

13.99 hrs.

COMMITTEE ON THE WELFARE
OF SCHEDULED CASTES AND
SCHEDULED TRIBES

F1PrEENTH REPORT

SHRI BUTA SINGH (Rupar): 1
bes to present the Fifteenth Report
(Hindi and Enelish versions) of the
Committee on the Welfare of Sche-
duled Castes and Scheduled Tribes on
the Ministry of Finance (Department
of Revenue and Insurance)-Reserva-
tions for, and Empnlovment of, Sche-
duled Castes and Scheduled Tribes
in the Life Insurance Cornoration of
India »snd facilities/concessions pro-
vided to Scheduled Castes and Sche-
duled Tribes bv the Life Insurance
Corporation of India.

13 93 hrs.

RF. DIFFICULTIES OF WEAVERS
OF MADHUBANI, BIHAR

SHRI JAGANNATH MISHRA
(Madhubani): There are more than
25000 families of weavers In the
district ot Madhubani, Bihar and their
only means of lvelihood is weaving.
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They are landless and naturally, they
are very poor and because of the
sky-touching prices of the yarn and
other raw materials, they are forced
to remain unemployed so much so
that they have grown disgusted and
annoyed. They have been forced to
leave their State and go to Bombay
and elsewhere in search of jobs.
They are just on the verge of starva-
tion and I would therefore request
Government to make a statement so
that something concrete or solid is
done to lameliorate their difficulties.
Thank you

THE MINISTER OF COMMERCE
(PROF. D P CHATTOPADHYAYA):
We have already announced on the
9th of February before this honoura-
ble House about the policy to alle-
wiate the sufferings and grievances of
these persons, which were reterred
to by the hon Member. In the mean-
while, Sir rules and regulations have
been framed and the State Govern-
ments also have been suitably in-
structed to see that the allotted yarn
gets lifted up by them and delivered
to th weavers concerned. We have,
therefore, done our best. Sir, and it
is now for the State Governments to
do the needful.
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DEMANDS FOR GRANTS (RAIL-
WAYS), 1973-74 —contd
sram ow () Foa fafa-

& = femeesr o7 & ®= a1 @

qr) a7 & o aat w7 fox fem

g1 | mw § degE wee 6T FIEN

Y fexiwa ¥ 7 F 9 Fe0 AT

g1 9% 411 F g7 agw f sy

forerety &1 X arer g fe 97 fafaeev

Yo waree 39 e ey, deo o dEs F

ford T &7 % ATy g AT

o feafsfinT § w &) o=

afagHHE T BE  FGET qAHT

efaz o fear grar &1 Fafee aww
+ft x| aeg o Al § avw s Ay



a3z Demands for

[ g 7w ]

R 1 Wt wraTEnf et § 1 2R &
Y A} Wy § ey Forr A ¥ Rar &
o frgid o Rdod Y faerd
SR A FE N Afww A2
& Srae AT 5 aTE /AYIC I
awEA ¥ fag da W g 4
£ qg w1 waT SurhdT ¥ A€ g
#ft & awar & wOw WO X 9
¥ aATg A FTATRT A AT =lRw )
Wik afgg AN § I fend anh
ey § MY AwrE wogQ WA forw
& oY srreft & W< woepT qdE T v faar
Iy & Al S F de &k A W §
g A a wrdf & 1 oy aga
AT AT E ) AT TT I A9 § H{Y
& ST & QU g7 G IGATH FT A9
A g

ot feafwfrdma Y war &, T
W gew w1 AW X T A
] , w9ar FwAl A WX ZEEY
Taaraed ¥ fag qaw {1 gwew
Fafrfafrec 77d )\ awdt @
fafeeQ R wm waaw w1 4T A
HATATTEE | AIFT AT I AR
gar Frfgg | qawd fowray @t
Earsgamarg fs N wafwrmgse
gfras § A% g T Al 4, Iy
AT AE g | WORY Wy AW
AT H AT Gifge W giraw
ferrmgse &) a1 gafommTes TR 9w
® AT F a9 § A IEHT AR gAAT
wrfge $iT oo a1 vt wifgm wi
ST AT TR S A ITR X
WA # AY FyFwr s H e rfen

@3 N F aga mue G
o2 B2 w9 JrRTA WA & fag
#¢d W war o ) el R
@u T §Y EddE & fAwdEw §)

MARCH 21, 1978 Chonts (Rin.) 1973-74 338

¥ Ru wfrww v o w@ o
Ty wi o § o oy ¥ g g
frow feadae v ot wwacfd A
§ o o ¥A &1 AR are A W
i freer wrg &Y SR @R BT
fearomar &1 aga & femd  ww
FEETART E | T g Wy 0d
¥ ow frart 47 €1 W -
Fza qrAr ot feaecd faar e
& 3t o< TeET wF WA ¥ gy
W ATy g & wew X @
AEHIT |

gz =gar g f& wa @2
AN RYITE  FEE MTETET & AN
Fag IEH WP, Aw N @
A =fEe | ST e & feRre
ggrae ffagdvm faear =nfges
a4 &Y arg Laf ofs % afqw sfaway
# AT gAR QT AT R fgArEd &
fefrdzwa fawar mfeg o

T AR FY AGA T X1 AT A
T AW J1AE, N TN F N ¥ AT
grd § § o TORT B W FIW A
FTRY E Y qEawr AT e AR
a1 & | FTHE T & A0y oY 77 € B
a1 ¥ fafree #Y v foe® § dvsw
wermAadr fear smr g1 aw
ey | gz W ¥Er ww
tfaMos a4 I AT o1 qag faw
FT q@T §, 99 9T THwWE % Ww
fear omar &1 AR awens gt E o
fagmgfragmer o 9T wrw
Y FTAAT HL 1 S AR ey gy
gt faB@ arer g, 9% 9 agarey
fafeafam ) 1 wew aga
W aw A A whwr ) orfar WO
e Wi TERAe W fray 8
nfuwsr o §1 & Wi &



233 Demands for

faars 781 g | ¥Q W GO
fas Taam femr §1

# ag WY wigen g fe foeet Wrgges
e e A i ot g€ g
STET WY WEE W, TAR WY
famfow & S @ W
gl awiwm w § @
a g fowsmd faecht s €1
AN F AT TR Q@ GIIEE
Zwaw wufasede gfraw &1 sadY
ford 3 owaga ax Wk €4
@9 gh@a A W whe R g
quaTfFE WA §  SAF f@aTh
WHATE T N FW & T
Fiaa 7 ofwdz 7 zar ¢, o=y foad
s Ia1§ 397 g9 fegw faa snar
ZATT T TG W a1 § | TE AT
Zad # Tar qT fra 3T freRT @ |
w=ORY drr g qamd g fr argdr
A v gam fesinn faswr . fed
FfFT IgT A T g ag w QU
aft @ g @ 9U g wied
owg At fafers &7 av g fafqer
Y faar sg 1§ oeNg T w@r
1 ag =g fay wmar ¢ s @ adt
FTH ¥ FE wred q faw w@r R,
Iu Ffaferas s ad oo @y &
AT WY WE § IR AR QT @ F@T
21 ¥ e FQ@ § it fowdwe
gl Fa § ) ey feaddee
Wl foar s WE F W
qgl), A A e St | g
FEragg WY AN gy fw
TR AT w1 qfew TEr
WP IRNAT @ENF
wgT A qear 1 Kag A g
o 7@ Agey § frad A W g
o< fired wrd ey § Wt weT
e e gasty aw ff 9
featefrregfoqddae 4 ¢ @

PHALGUNA 30, 1894 (SAKA) Grants (Rlys) 234

1973-74

L oEh A TE AT i R |
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MR SPEAKER The statement by
the Labour Minister on the subject
of the working journalists’ strike wull
be made at 5 O clock Immediately
afterwards the Railway Mimster wall
reply to the debate that is already
going on

SHRI § M BANERJEE (Kanpur)
Whichever 1s earlier,

MR SPEAKER Fast the Labour
Minister will intervene to make his
statement and then we will resume
the railway budget debate on the de-
mands for grants and the Minister
will reply I hope 1t 1s all right

SOME HON MEMBERS Yes

st dee W qer (W)
werw e, e oy ¥ Ry
o8 oy Fem § R AR AT R 18 W
1 T, WX TH-TF W A 8%
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wf ag & frwraw §—13 T @
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o & dqdr oy W et &
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@ gz gfma W #amedm
F 1| W A AT T AR F9y
Wt W g & sfafafa gy we-
& WX gf & S & o9 ot
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frtmd e ar g9 &1 T Wy
AL 99 T4, WY W g 497, I Y
g oy afe T o TR o B
ferelt & few sga gl &
womer w7 Fat ¥ gfeerd § W
s & ggt WY g & ol ) R
Tae T A WY ATq AATE 9 W
ag maT faeelt & & wE & a1 agd
ool IR & I FE OEE
foar wedr & Sy Fafw A 9

s 7 8 fire IET AW A {EITSA
fir favelt § t@a ¥ off voren Pz {5
§ I T FW T AW ALT A

«SHRI M, M. JOSEPH (Peermade):
Mr. Deputy-Speaker, Sir, the Indian
Railways are thc biggesty public under-
tuking. Therefore, unless and until
the Indian Railways start imaginative
ana constructive schemes for the im-
provernent of the rallwavs in this
country there wiil not be any progress
and the country will suffer a great
loss, Even today, after twenty-five
years of independence we are follow-
g the system that was established
by the Britishers when they were tul-
mg here, EBvery year the number of
passengers s wpcreasing.  Similarly,
the goods traffic by the railways 1s
also increasing. Bui, T am sorry to
say, no improvement has been effected
i our railway system and the revenue
is not inrreasing. What 1is the
reason for this?

Qur railways are in a pitiable state
of affairs. According to our esti-
mate, by 1078-79 our railways will be
carrying 100 million tonnes of goods.
Similarly, by 1978-79 the coal trans-
ported by railways will be doubled.
Certainly, the passenger traffic will
also incremse. Taking all these into
consideration more improvements
should be made in the railways and
more railway lines should be laid in
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our country. The existing railw
lines should be dicselised and electri~-
fied. But there is no provision for
all these things in the Budget that
has been pruesented by the Govern-
ment.

Sir, T have to make one submission.
There is a Uniform Department in
the Railways. Every year the Rail-
ways are spending crores of rupees

for making uniforms for the staff.
Three categories of uniforms are
made-large, medium and short.

Everybody knows that all the railway
staff do nol come under these three
categories Some of the uniforms
given do not fit them with the rcsult
thiat the stafl themselves are forced
to re-stitch and re-bution them in-
currnig a lot of exnenditure. This
causcs a lot of difficulty for them In
our hospitals the nurses are given a
uniform allowance and thev get
smart uniforms made. Thercfore my
suggestion is thiat in the Railways
also thie Uniform Department should
be abnlished and the railwav staff
should be given a uniform allowance.

Another thing about which T want
to miake a mention is that one train
is given two numbtrs which creates
a Jot of difficulty for the passengers
and staff For example, 51 Link Ex-
press which starts from Madras be-
comes 21 Dakshina Express when it
reaches Delhi. A man starting from
Madras may send a teicgram to his
friend in Delhi to meet him by 51
Link Express. That friend will go
to Delhi Station and return home
disappointed because he will be told
that there is no train with that num-
ber. Similarly, 3 Up train from
Howrah becomeg 8 Down {rain when
it reaches Bombay. This system of
having different numbers for the
same train and this system of hav-
ing “UP and Down"” suffixes should
be done away with. This was intro-
duced: during the British period. It
is unnecesgary and it creates a lot of

*The urigindl speech was delivered in Malayalam,
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Now I coms to the question of
time-table The time-tables pre-
pared by different zones are brought
out ms a comvositr time-table known
as the All India Time Table Passen-
gers travelling on long routes are
put to a lot of diffirulty 1n using this
time table They hav» to turn many
pages before they can get the station
they want This should be abolished
People travelling on 1long routes
should have t me-tables  mving the

timingg of t ains 1n ¢ 1secutive
pages
MR DEPUTY-SPEAKER The

hon Member should conclude now

SHRI M M JOSFPH Sir please
give me some mor: time

MR DVWPUTY-SPFAKFR The
hon Member's parts wa= not mlloited
any time  Bit I gave him scven
minut s  He must conclude now

SHRI M M JOSEPH Sir, I want
to say something about my con-
stituency

MR DFPUTY-SPEAKER That
does not matter T am concerned
with the time of the House My con-
stituency 1s this House

SHRI M M JOSEPH Sir, I wall
conclude in a minute

In Kerala, Sir, there 1s one district
where there 1s no railwav ine I am
referring to Idikki  Almost all this
area 1s 1n my constituency Rubber,
cardamom, pepper and other cash
crops are produced in this m@rea
Sabar: Mala1 Temble the famous cen-
tre of pilgrimage in Kerala, falls in
my area From the day I became a
Member of Parliament I had been
requesting the Government tp lay a
railway bhne here. But nothing has
been done so far
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Kerala 15 a smgle willage thickly
populated right from the north to the
south There 1¢ necessity for more
over-bridges to be constiucted
Kerala’s financal position 1 not verv
sound ond theiefore the Centre
should build these over-bridges
waiving the 50 per cent contribution
from the State

sir I conclude with the request
that Madura should be connected to
Coch n by n railway line through
Idqikka and the survev for the same
<hould be condurted early

SHRI A S KASTURE (kham-
giond  Mr Deputyv-Speaher S, 1
think joun for giving me an Oppor-
“1mty to speak on the Demancs for
rirants relating to the Mmstry of
Railv 1ve {or the year 1973-74 In this
connection 1 would like to bring to
tnr nofice of the hon Minster =ome
rroblems { ¢mp my copstituency and
my State

Turst I will refer to the construction
of a new broad gauge lIme between
whamgaon and TJTalna 112 Chikhh
Khimgaon 1s 1n Vidarbha region and
Jina 15 1n Marathwada region This
tne ha 1ts own histoiv  The traffie-
cum engneering survey of this hine was
undertahen during the vear 1812-13
and the actual work was to be started
immediately thercafter That work
cou'd not be staited because of the
first world war The earth worl was
started m the vyear 18%3 and Wwas
completed m 1937 Even todav the
earth work mile stones etc are
visitble 1n that arca Agam on ac~
count of the second world war the
work was discontinued After in-
dependence old Madhya Pradesh gave
this 1 ne top prioritv After the mer-
ger of Vidarbha and Marathwada
areas In the old Bombay Province
now Maharashtra this line was In~iu
ded 1 the Fourth Plan In the Fifth
Plan also it has got top prionty so
far as the Vidarbha region is concern
ed This year bEcause of fhe drought
conditfons 1n Maharashira, the peopi®
of Buldana and Aurangabad district
areas were fonély hoplng that this lme
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<would be included in this year's bud-
get. But when the Railway Minister
read out the new lines to be taken up
this year, the people of that region
were disappointed to notice that this
particular line was not included in
that list. Since the actual work on
this line was taken up long ago, it
should have been included.

Secondly, the Government of Maha-
rashtra have suggested to the Gov-
ernment of India the construction of
about 10 railway lines. One line sug-
gested is Sholapur-Osmanabad-Bhir-
Aurangabad-Jalagaon (vig Ajanta). \f
this line is constructed, the famous
tourist centre, the Ajanta Caves would
be on this particular line. Now the
foreign VIPs who come to India on a
short visit of two or three days find
it very difficult to visit Ajanta Caves
because it is not connected by rail.
ways.

Thirdly, there should be a new line
from Pachora to Hingoli wma Ajanta,
Buldana, Chikhli, Lonar and Risod.
This line will cater to the needs of the
cotton and sugarcane growing areas
of Vidarbha and Marathwada,

Two years back I had written to the
Raillway Minister regarding a new
station between Amanwadi and Loho-
garh at Jamwasu in the Khandwah-
Hingoli metre-gauge section. The
Railway Minister accepted the pro-
posal and informd me that the station
would be opened. I do not know
whether provision for that is included
in the budget of this year or not. If
not, I would request the Minister to
include it in the demands when he
comes before the House for supple-
mentary demands.

There is a complaint from the
Vidharbha region regarding the charg-
able distance that is taken into con-
sideration in the Xhandwah-Hingoli
line, namely, 485 kms. when the
actual distance is 388 km. I do not
know why the Railways are charging
more. I do not gsee ahy renson for
-charging more amount because the
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M.G. Line is not on the fop of a hill;
there is not & hill station, the lne is
on the plains. 8o, there is a demand
that this should go and only actual
distance should be taken into account.

There is one more suggestion re-
garding giving concession to carrying
of bananas. Buldana district and
Jalgaon district in Maharashtra are
banana-producing  regions. The
bananas are exported to foreign coun-
tries, So, there should be some ton-
cession given by the Railways for
carrying bananas to ports.

I have two or three more suggest.
ions regarding the rail connection at
Bhusaval junction. The 28 UP, i.e,
the Varanasi Express coming from
Allahabad side going to Bombay
should have connection with Maha-
rashtra Express for going to Nagpur.
At Bhusaval, the time difference is
only 30 minutes. Passengers coming
fiom Allahabad side cannot go to
Nagpur side by Maharashtra Express

. because that goes earlier.

Then, the train coming from Surat
should have connection at Bhusaval
for going to Nagpur side. Actually,
77 Dn, train coming from Surat side
should come first and 39 DN train
should leave Bhusaval after getfing
that connection. The 39 DN train
(Dadar-Nagpur) goes to Nagpur. So,
Surat side passengers coming hy
77 DN train must get 39 Dn connec-
tion for going to Nagpur.

About, the conversion of metre-
gauge lines into broad-gauge lines,
the Manmad-Paralivaijinath line is in-
cluded in the Railway Minister's
Speech that it will be converted mto
wroad-gauge. But this is not included
in the Demand though other conver-
sions are included in {the Demand. ¥or
example, the Miraj-Kurdiwadu line,
that is, a metre-gauge line that will be
converted into a broad-gauge line is
included in the Demand. There is a
specific Demand for that. But for the
conversion of Manmad--Paralivaiji-
nath metre-gauge line into broad-gauge
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line, there is no provision in the De-
mand. So, I would urge upon the
hon. Minister that it should be in.
cluded in the Budget and the work
on it should be undertaken as early
as possible,

ot QR owreaRTITae o (WErReTT )
JuTSUR WENEY, ¥ W WEeT W
qar wEar g fr gfeddw & aw
Ferrar ofr & oF $ Ad argr W
gy faoré € & | & T TN W9
gy, frox ® aw ¥ we @ &)
¥ v e e wfeey & 9 A=
e ¥ faer ar) SRR wEr ar
oy F e FOT T & | et
T IEFWT FOT ¥, g A X
fam T X Wy §1 N frdew wow
=rear g f5 mrew o 1 eie @fom,
g TEN AXTH WE § 91, I A D
Wt g &, afew e oF @
dxadof@r | 209 A&7 1969~-70
¥ wmaR wheww  fear, ¥
WE AT AT O AR Fd) ey

’

a1 fear ot s Wd wrew By @AWW
w § dvad i Y amd &
oGl | I T FX qR W gEl
fwad ofere ¥ Fwrd Wy age gt
gt AfeT ¥ wot v wger f 5
fad @ere W & 0 T A
grir | fafret agw wwwr &% -
hall ,
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framm W W B oo 2w-
wY w4 IR e wgar
s & ¥ frg ofdwe wear wic
ITE WA F GHA W I wH
wT wreAn AfeT ¥ @ wm w ogw
T oW AR ¥ § aga dfww g

T ¥ fEwew ¥ fag e
T TR T4 31 T aw faw
fear sy @ W AEw ¥ fan fess
T I § | Y TgF AR O
§ g3Tar g @z ¥ Hfgew §
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N R Srifesw N T@ =
¥ Ty Arevae frar st g
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AN W ¥ fei WY 7 g 2
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¢, I g W faed 31 T
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I OF AR AT wT Wy §

ot aelt e T wel, S g
wtar, & WX ¥ W g o wR, afer

ase
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g 4 g fr ag <A arEw A agd
BT a%g AAET FX W@ T AL T a5
qFEEE g A | WE FHAA ST
¥ 3R wifaw F4 ¥ 5 27 92 T
YT WAL S &Y AT, AT FFAT FIA
i oFifaw wE T | afEw mE o a@x
2 9T a2 g W@y g | fEEr & s
ag T JEF ¢ 5 F1 Feee wum ar
fufreeT @rga &1 uFEA AT | A
WERT T TH ITE  EATA AT AT |

aifgr & § fee faaes e
fr avER-faamraT dEE w1 FeRt
&% o fear Sw oZ| AT ¥ A WY
AT 7% T & 4, 3% ST ¥
=1 AT F @gr 2few #9201 3 a7
AT F | AT IAF W AZT ATH ZI0
I qIT UHAISH K1 TS § ST
FAFZ FI | AAL KGR qOUA-
Tz owrAr AEAr, ar gewr e
150 WY ®H FT ST

SHRI VASANT SATHE (Akola): 1
want to bring a few points to the
notice of the hcn. Minister tor rov-
sideration. These are simple things,
but sometimes we cannot understand
why this can’t be remedial—there
have bezen storizs and puns on these.
When you travel by train, when the
train steps and you jus: look out to
find out which Station it is, you nor-
ma'ly do not see the name of the
Station anywhere at the Station. It
is not there either at one end or the
other. Why not yvou put up the name-
boards? Jusi writing the name of
the station will not cest yvou much.
It will be of great help to the passen-
gers.

14.20 hrs.

Another thing I want to say is
about this food served in the trains.
"Day before yesterday I was coming
by the GT Express. Now they have
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started giving in.some stations these
tin-box tiffins, They have sockets
small sockets. In that socket, the
quantity that they give, will not be
sufficient even for one person at a
time. They give four puries baked
in oil, some sort of Dalda and they are
full of oil and you cannot eat them.
Why can’t you give chappaties, sub-
stantially? These sockets are so small
that the food is not enough even for a
baby. They supply a bit of sweet as
if for a child.

Abolish that sweet, we do not eare

for it. Two pieces of onions. If you
have seen that, you will be really
surprised. Do you know the cast?

Rs. 2.50 for that so-called socket thali.
Formerly, they used to charge Rs. 1.80
in the running trains and a full meal
was given. Then, there is no choice.
For the people coming from  the
south, of different tastes, the dhal
given is so small in that socket that
you cannot eat your puries with that
dhal; then what to eat the rice with?

With water? What are you going to
eat? Therefore, kindly see that this
catering service is improved. You
have started a new thing. That is a
good idea, but unless you take steps
to improve it, it will only bring dis-
credit both to you and the Railways.
QO:herwise, you renew vour catering
service and see that people get food
according to their tastes. You think
the common man will be satisfied with
that paltry amount of food?

With-regard to wagon shortage, it
is a very good siep your predecessor
has taken, that wagons must be kept
ori rolling. At a particular place if
they stop the wagons for a  longer
period—not for more than three or
four days they should stop—these com-
mercial peopie must not detain the
wagons and if they detain the wagons,
mere demurrage will not do. It will
he misused for corrupting the  offi-
cials. Put restrictions on the stoppage
time and then you will be able to roll
your wagons better.
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The third point I want to make is
that the whole idea in the railways
must be economy and they should try
to earn more. Now, with regard to
transportation of coal, I will give you
.an example. Chanda district in
" Vidharba is a very rich district as far
as coal, bauxite, cement and other
raw materials are concerned. Two-
thirds of the raw materials of the
~entire Maharashtra are in that re-
gion. But there is no railway line
connecting that area. It is hardly 40
miles distance between Rajuv and
.Adilabad and that survey was made
about 60 years ago. It is all on re-
.cord. But to-day if you link that, the
entire metre.gauge system which is
-spread over the south in Maharashtra
will get connected with this broad-
gauge and you will make an earning.
It will cost hardy Rs. 2-3 crores of
rupees, but you will recover that
amount in a couple of years and after
that it will be all earning to the Rail-
ways. You have announced that €0
km_ railway schemes will be given
priority particularly in the backward
areas.

Here is a contrete suggestion, that
is, to connect Rajur with Adilabad.
It will be a good thing if vou connect
it up so that it will improve the earn-
ings of the Railways ang als» improve
the region as well.

Then I come to the ticket checking
staff. If the ticket checking gtoff
become efficient it will improve the
earnings, of the railways. With the
increases in fares. there are {empta-
“tions for people to go without ti~ket.
So, if you increase their efficiency,
that will also check ticketless travel-
So, my demand is this. They shuyuld
be treated as running staff. I have
not been able to understand Railway's
objection. You say the conductor is
a running staff. You shy thht the
a4 running staff. You say that the
~driver is a running staff. The ticket
‘checker is not a running staff. How
“can this be justified? Why do you say
‘does not run? Does ths driver run?
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Does the guarg run? I don’t under-
stand this. He rung within the train
all the time to check tickets. Dont’s
stand on technical and legal grounds
saying, they have gone to the court.
it was not accepted by the court, aud
all that. There is no technicality or
legality about it, these are after all
your own staff, you must make tiherun
contented, you must create conditions
so that they might become more effi-
cient, and by their maore efficiency
you get more revenue. You can very
well keep your staff satisfied by these
simple things, I am sure.

My next point is about the seascn
ticket holders. For 20 miles you have
given the concession. If that con-
cession could be granted .in Bombay
and Calcutta for single day journey, I
do not understand why this should
not be made available for the month-
ly passholders also. If you do that,
it will not cost much. But, it will
help them a lot. They would be
thankful to you. These are smalil
people. They are not first-class trav=zl-
lers. They are not rich people. So,
kindly try to help them and it will
not cost you much.

Then, this is my last-but-one paoint.
I am really very much perturbed about
the RPF (Railway Protection Force).
Is this Railway Protection Forcze, or
is this Railway Plunder Force, Sir?
The entire working of this Railway
Protection Force is scandalous to say
the least. They have to protect Rail-
way property and they have to {reat
the passengers as human beirgs. What
are they doing? Are they not equip-
ped with proper weapons? If <o, please
equip them with proper weapons. He
goes with the train. Tle says, what
can I do, a crowd came and burnt
the train. Rs. 20 crores worth cf rail-
way property is burnt. What is the
Railway Protection Force map dcing?
This excuse that they cannot do this
thing or that thing - that this iz a
State subject anq all tnat is beside
the point. Railway proparty is your
subject; it is under your control. They
go with the railway day and night.
They should see that railway property
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12 not damaged in any way. We are all
for agitations, satyagraha and all that,
{f they are done peacefully. But no
one will say that hoWwscever agitated
& man may be, he has got a right to
go and burn a train. It is a national
property. You have every right and
every justification to protect the rail-
way property. Givé them machine-
guns it necessary; give them stem-
guns if necessary; give them whatever
arms are considered to be necessary.
Any crowd coming to burn a railway
train must be ghot on the spot, Tbat
must be your attitude. That mustbe
your approach. If you do that. you
will see that railway property is not
burnt in this manner. Afier all, the
railway iy a national property. It
must be protected. It is in the inte-
rest of the nation,

Then, my last point is this .

An Hon. MEMBER: Last but not
least.

SHRI VASANT SATHE: You are
right, last but not least.

Another scandalous thing in this
railway 1s For how many years will
a person be continued as temporary?
Life long. Under the Industrial Dis-
putes Act whosoever has completed
240 days continuous service will be
treated as permanent. If thati ig the
defimtion and Industrial Disputes Act
applies to the Railways also why
should all these persons who have
completed 240 days of continuous
gervice not be treated as permanent
and put on the permanenf rolis? Why
are you trying to delay this? What
do you gain? A largde number of
people are treated as contfact labour.
‘That is another nischief, This is
very heart-burning for tHe working
ciass. You do"hot get a working class
which is satisfied; which feels there
i security in your service. Therefore,
Sir, as far ag that temporary staff is
concerned remove this anomaly of
treating persons who are with you for
years as temporary,

Last time, I had pointed out to you
that drought affecied persons who
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have left their homes ang gohe %o
some other Qivisions in search of works,
should be given at least one pass per
family to enable them to go fo thelr
homes ang visit thelr families. ¥Youw
will not be losing anything by this
but you will gain a lot of gratitude
Last time you said that it was mot
pussible, But, Sir, it is very much
feasible.

st qfeytiny doageft (fegdr- -
A) : IIERA AT, T IH AN
¥ wren ¢ ot W o o A 4, wwr
¥ mredt Y #r e A v § Sfww
99 IHT WY § A ITH ATA AR
Gao HTAT qEAT § | TOfAe A qEel
w7 & fF w9 § & @ A wY
2 fr qf g7 | @ s fF W A
AN Fagud W e W
= av | ¥ g &, sen R
# W aw, Wt 4-5 fPremET §,
¥ WIC | Ag SHUWE ¥ gEAW I
& ¥ weTar 9T TR Ay S
g7 wwar &, @t g &, s
wrede, Hfewaw, frgw, ¥ ax oad
azrel § ggr Wy & W7 IR { _Y
W 1Tk HETaT S oA A R
wog N AET10-12 FIT WY 9
&Y gt 3, W & el 8, s agh
% W qgT WY A JEEr Wy
¥ ATar W FFAT L

™ g ¥ A [gOgw ¥ wrar

T Y Wx wea ¥ fag wqdw e
g7 ) WY WEET w7 waw W #R
g " §
MR, DEPUTY-SPEAKER: Now-—
You want that you should be listened

to with respect; you should give the
same fo ofhers.

SHRI RAMAVATAR SHASTRE
(Patna): 1 am listening.
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[ = #fre do wdiwwy ]

¥ q IR A gear ¥ qIRTCEAT
ww § tafae v ¥+ ow daw
Nt wre § ek e ¥sM A
ad | T v Ty g
% AfeT W w1 s g faa
TR X wd srdar & v amATe
I WY qw Q[ I AT ¥ W
i A ¥ fag ad N awd g
vl wrfge | agd Ade ¥ W W
e WX 8 9€ FTe w7 fAAaA grar
qr g AR AT AN DU FwC
ofan oY & ag famrerare & wam gom
2 1 FEmELATNE atgR N9
Fgw S, faweeang & e &
afes fawrrorarg ¥ gardr a8 gAan€
aft fr § wwivg Frdme-amE
ATEA FYALA AT I A NRTIH |

¥ wedlt weem ¥ g @ srden
¢ fr sTeer-AawTe AmgA 9 qQuid
YT T IAT & ) A R FE Qe
% E ¥ wmy A grd =xw A ayw R
ot afFe Iy w78 grard adv gd
uvft ot deF aF AT I A AL}
FEa™l Fum® Faw T wod
ag W avdaT § a1 fF ¥R Al @rs o
A oY FT AERTSg § wsaTeT Aga fower
g xETHT § Taf agy 9 wriEwraTe-
quit XA TEA BT AT T KT A1 |
T qET IR F T NITHET Frer g
o TS it @t o wEf
Ty A4 /I FrI9 W wAFE @ gwar
¢ foe? gg god & gy @t
o wE §

¥ forx Twrg § o A wAr
argaT § fe waTe ¥ e ww &
w77 AAH AT A A WA 6T ] IERY
w73 FC | gud gar fordy W meET WY
gfear el stz ow gark w7 frddade
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WA & AT ET %, QET LY
FATAT FIAT TG 1t A gUAFT 2&/Y
TET T & I S qum ¥ qEy war
£159 33 T TAE 1 WA KFE!
o wgen wrAt Arfgy WY xEwr der
qarar sy 9rfegy fe st & gwe
¥t w1q |

wa & greEw ARG AT QT WA
g\ X warew fedt o wft dew
v sAAEY, 1973 AN
Wi ¥ & wrow  qr wdn fe I
aarera 4 qg wikw A o § e o
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el fielt & qfwr T AT } | ag Wt vy § fr T gfaw

g tuwm g, firdt Farem A clorm sy Wit 9 Fw SR oY o
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Fa% fag e wgrar e aaT qoatee
AT AT | R A wwRw &
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A FTO MY WA A wE
W g faw wr s wET geT @
frr M9 i fasr @ &1 9w
fedq w2 fagraar g Hordar saan
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FUR Wi faq s wywA w w1 gun
g vawt g faand

wE afgw FHwa g o Twd
wry for S Sy & 9wy wre ARk
@ I B oS R0 At dw @
fritgwe T oo fedgw § &5 awn
& aredy wry Fgwdy w2 & SR /W

Y W

frdy wrdy B & fiRY B SR
- 4

wNY

WA WA aRET ¥ g & fw

oIX A wEoifeez § s d@to g
TWAT AT X I9 fgmm ¥ Sy
aewnr & arinft ) o T 5T W wre
& &1 7 sy NMafews awe § @
= gt A i § Gur &% ww
ofeq ¥ T &1 oF AW F wwy
AT WG § | GIEAw sfEwy
St 5 o & o 3w 3w Wt dre
Twgo &o yrfe T IAAT § IAHY AL
g A gE 1 WA P AN
#few ¢ ol g @ W &
arfed 1

T wefes e A Sw v @
fr o 3¢ ¥ o afmw N ofiy
g Gl IAY FT @ GIW
AT 9fgy | 39 A ¥ A qife-
fadme Ao ¥ wEEY § @ Awar
g | &fF oft a5 T yw W feafa
7w ark § 1 o &, dAY At @ §
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v & achvdew ot douw
e ¥ wt ¥ gm e e
7 T wrdt ditee e stedfior &
ot ot ¥ & W o AW W FQ
t gt aw doquw e W ower
W warmw & whewfell & oY
WIAANE wrwwm e
O: 76N AT § WA B A SR
qeariz o fogr wrdar 1 Afew ot
tar figx aff wmr § e o W TR
A fed Ny | oF @ WY R A
TR gt fear o § o fe @
forar arr 1+ xw wy ¥ ot wfaw
& dw &ur W fimr omar & & FAR
W, UM AR S T I it oy &
q g § 9 Ty O oy dogom v )
FHrEE % AT 9%, 7O gEd % A
T AT AT g7 ) W wieArg
@ ouy Sw o ¥ | SR dww
WY qeE ® Afew qrade S
w1 o7 gfwwr frer T E 0z @ SR
wq AwA NV T | AP ¥ wS aw
TRy e SIwe AT ¥ Al 9T
ot e i Wi W aiw ey §
&Y %W ¥ %Y §B w6 § I o7 I
wf apfead & o q& w2 o 9
T W W §

faroe € ok g & Suw) oW afaw -
™ & gy o wer o, I
TeaTie wx fear omgar 1 dfew wE
wfew & dur aff fear mar &0 ¥
TN T TR AT WG § ¢ AT
amfom ot ow wrd Awx W o
q¥e Yo AT ¥ | Tawy frere
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fiorr war &, vt Toedie off fear
T {1 TEwr TS g 4T T
way qr Wfer «fin duk WY e -
Zgz wwe wur AT WT W ST wEer
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37 WY 38 I W WY gy
atw wiT dewre off R der ¥ s
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I qEATE TENE A gETI
@ T ey § SEW a7 FAYC Aw
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Y &o Yo i v % AN
¥ TaeY g T f | SECNRAE
Teiw ¥ e agageh s age folt
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¥ ooy aw oF W vk W
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Mot 1w o - A F
fre fimrr mar § Afien Yo Wt
tharom g | @ W ow
o v § 90 Y Wi 403 %y WrET
§ o ol @ ¥ ¥ ¥ 2500 WX
3500 we wrer § | Afwr ag wrer oft

o fordy o P §, o o
ag fw § o o il gt
¥ ow o W W
TR €EE § EEr

¥

@ Y el Avh oW fegg aw

v foar wg

Mgy WX It § wiw o
ar€ WG 1 T agl o ¥ 9
¢ agwoe sad ot aga
Ffawh § 1| ¥9 & @i § AW W
Quare Fadmr o wer Reerer
T @ F T wax frdely

¢ qu g fodux 2w af ff
@ § wfF = W wolt o W
g & 1 g ol ¥ amg W
Forere gfrr w Swew fay g
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wafuaw vt & v & dewe
g e OB L 1
Frer & e g Ty Freely § W%
T T AT R T
T Sy g W i W Wt o

e ordr A qw
gfwas gt wfie 1+ Al sy Fow -
wTRve qfa & wg ff fw ax §
W gt qfimm it o
#r gEETHt W I A s ol
& v e § f oo der-
o W g owit g & @
T agr afr 1 W S gw
Ftfrwgs g or a9 el
gfraa & § @ s 9w gfae W
arrer ¥ @® 1 & awar g B
RV FAOIAT $qE G & Y Perdror
qfirw wTrET ST w T A g 8
w1 T ARy 9 AF OF 3T
¥ uw gfrae af awd @9 9% W
o ¥T F A £ AWt e AT g
WX 3w wr o qET E oo

T8 (e FAgeT FAE F amg
v Bfee e # g W
fefrds 33 & afda S gz ¥ & @,
Wy i@y | W
¥ e v Y faer @ BF wfa
o 200 Hor & qrgd 9T NI §

% fag w@rd o, 9d w9 WOl
gr 0 wifegg | WA @A 93T
frqrr ¥ g2 ¥ 8, oy R sma
& wrAFr 9T o 3w ge W & Wk
ag wfon afEr ¥ e ¥ @

MAHCH 20, 1978 Grants (Riye) 1073-74 272
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fRir AT FY e w0 ¥ AR
o AgEyy Ay od Wy o 9
#if it 7 BY, ™ Qo adw
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293 Deémands for  PHALGUNA 30, 1894 (SAKA) Grants (Rlys) 274

wifg 1wt ag 8 dw & -
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I w1 g% feq wmr wifgn W
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qEeEr A4 faom s § oK 39
¥ wr wy W Sl W W -
wricR Ty ¢ AT SE T vyl
wEWINTE AT R R
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T WNT WY W BT ISET qIAT
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wfir ararare € wir wise & o §,
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ward wd |
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W ofrew N gwr g | Afe
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mfedt ¥ dow B o sffier
fyswummeanit § | R
Y fat A i o # faw fmrr &
™ Ty W ewewy WY wnfh wifigs
fora¥ fir wrfgat ol Frafi wwr o
wi | Iq ¥ frr fiRw (W W
¥ Wy ydvr v N spweq AT
wifgr sk wfedd § omar dotw
ot T e ST wThed |

Fugm T g i s s § ww
% 77 o5 TE H A A @ )
#Y fr ddy a1 vl ¥ oA,
TR, WYX A% oRdw @ W
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7 g @ wEwE § o wew
FgX ¥ gler aw  dY 2 S
ff foy Pt W wer gl
d) oo ¥ a=mw we faar
TR WE T WHIT ¥ gOETe
A% OF At P ey W raeqr WY
WX 1 se f feder ¥ gt ar
qoag aw & fa¥ ow dnfr 2 Faw
o & wefr wfed o

farr fowe & o7 T9Y ¥ araT
€13 § 97 ¥ fag g AT AR T A
sxeqr FT W A AT G wfeT
a7 qw ey § fn ag cqrrm S
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oft arewewe ofd T A fmar
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wr a7 g {1 ¢ | AAg g # e
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ot 2w g e o gk § 37 W Qe
firar war § fo qrEsar W wRE
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w fear s §, greasar A 9w
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A w= FATH, AFT FH, WX 98 FW
@A & faa¥ fdee g 2 4 &
au o A fau o & 139 w1 e
w7 fwdy Wt oy ®r §F 9g @ w7
w1 gzrgaT § | 7 (el @ wiver § = foely
#Ffgest g femt sy st gra €
TETT ¥ et ¥ gy g & 1 wngfeat W
AN Aq@ATHEF qA L1 WA T
¥ Ao g § At afwar ¥ Al
& | WX HIT I FE AE 7 a7
FETIFRE |

ag ¥ wgYA w<ar g B oY e
far et ¥ ot & g & fadq §,
QT T | AT F WE Ay w7
TG N AT g, AT ¥ gy
g 19w ¥ Sfar N g
foft  srie Y WY swaear $fa,
ST FET & wmureqT, wAY AR A
F Y 99 & fafer & ) 39 ¥ 9g o
g gwar § @ fr ST arew O spaeyr
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SUTET WTUR  qg AT |

o1 fY 1% w7 qAET WA ¥ anA
g ¥ fog @ fele agw
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21 agwWraEtar (wA & g €
mgWieoseT g | AT A AT R
AT AR ¢ 1 ¥ DAY o FT AR
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X saeqy T wrfew wr Af &
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TF I § wAwrivay & qag X
TEAT AEAT 1 3§ 0T W fre
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v aff &, swer ww &Y g o
wafy & wym § fe @@ sorew
% ¥A W 9T frare w8 Wi 3
saTgr w2 fs o Wwd & O 62
w At §, 3 ol § o weoww
& & wod w3 & gfie wr o &Y qwT
Y BT |

oF e Wit e g 1 et
IR €9 § g ¥ afeT, dgarEd,
wter, ardt, gRfear @ ¥ gy Ay
% oF W s fagrd smg

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): My
intervention would be rather short and
I will deal with certain problems
which have been raised by the hon,
Members.

I have seen that hon. Members both
in the Opposition and from this side,
have evinced keen interest in the staff
welfare. The problem of the staff of
the Indian Railways has to be under-
stood in the background of this fact
that the railway system in India is the
largest railway system in Asia with
about 60,170 route kilometres.

15.00 hrs.
[{Sur:r K. N. Tiwary in the Chair

We are running 10,900 trains per day
and there are about 7,039 stations, We
carry 7 million people per day and
about 0.55 million tonnes of cargo per
day. It is against this background
that the problem of the staff of the
Indian Railways should be looked at.
The staff numbers about 1.7 million
which includes about 0.33 million of
casual staff.

Certain opposition Members and
also Members on this side have been
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telling us about the functioning of
trade unirns., According to pregant
categoriation of railway staff, there
are 700 categories of employees in the
Railways, Category-wise i#f you go,
you will find, you will have no less
than 700 unions in the railways. To-
day we have recognised two unions in
the Indian Railways. It will be our
endeavour to see that there is one
union functioning in the Indian Rail-

ways.

st e awi : (TARYI) W9 a9
aarg? fw feniter w1 &fqa o § 7

SHRI MOHD. SHAFI QURESHI: If
any occasion ariseg for us to go by the
strength of any union, we will not
hesitate to do so, we will not hesitate
to make that check also.

Some doubts were expressed on the
point whether due to modernisation in
the Indian railways some staff would
be retrenched I would like to tell
the hon. Memberg that there will be
no retrenchment of staff due to
modernisation in Indian railways. It
will be our endeanur fo see that
with proper training and modernised
equipments etc. they can serve better,
and they can be better utilised. So,
there will be no retrenchment so far
as modernisation 13 concerned.

It is true that we said that in regard
to our traction system so far as steam
is concerned, this is now a little out-
moded and we are going in for diesel
and electric tractions. The staff work-
ing on steam traction will be utilised
and first trained so that they can run
diesel and electric locomotives.

With regard to amenitles to stafl,
we attach considerable importance tn
various aspects like housing, medical
facilities, recreational facilities for the
employees and their families, etc.
5,28,900 residential quarters have been
provided to Indian Railway staff. 853
hospitals with 10,376 beds are pro-
vided to look after medical health of
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[Shri Mohd. Shafi Qureshi}

employseg and their familiey and
sbout 1.6 lakh patients could be
catered. These hespitaly and health
‘units provida daily treatments to ral-
way employees and thelr families. Re-
garding educational fapilities also, 751
schools ingluding three intermediate
colleges are functioning with the num-
ber of children being 1.5 lakhs who
are studying in these schools, We
have also provided recreational faci-
lities for our employees and there are
‘holiday-homes which are provided at
various hill stationsg for the facility of
railway employees.

When I said one union, it does not
prevent other people to bring up their
grievances and complaints to the
authorities concerned.

SHRI SARJOO PANDEY: Your
General Manager refused to talk to
me; he refused to see me, saying, you
are not from the representative trade
unjon and so you should not talk to
me,

SHRI MOHD SHAFI QURBRV.SHI:
The hon. Member knows he is meet-
ing officers; he is meeting me and he
knows that whenever he asked for a
meeting I have not hesitated even for
a split-second, to meet him.

Sir, instructions have been issued
that negotiations, directly and round
the table, can be had only with the
recognised unions. We are not going
to change this position because we
have recognised only two unions for
the time being. But this does not
mean that Members of Parliament and
other people who have some valuable
suggestions to make for the improve-
ment of the railwayg or any grievance
of the railway employees will not be
listened to. I wish to make it clear
that any grievance from any member
of the staff will be properly looked
{nto,

We have also, in our endeavour to
‘help the staff, decided that on verious
stations where loading and unloading
is done we should try to give this
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work to the labour cooperatives. I
would regusst the bon. Members to
give ug their cooperation i this Apld
to form thege cooperstives at waricus
places so that the labourets who are
working there actuslly get the beedit
of their hard work.

It is for the first time in the history
of the functioning of the railways that
a new trend has been developed %
bring about close liaison een the
labour and the Railway Minlstry. It
ig to bring in the labour and the
employees to work together in the
flelds of effective functioning of the
railways and for improving the effi-
cient working of the Indian Railways,
As the hon. Members are aware a
corporate group of enterprise and
labour consisting of Railway Board
and representatives of two labour
federations has been formed ., The
broad objectives of the group would
be to evaluate the functioning of the
railways for improving their efficiency
and the appraisal of the investment
programmes particularly in regard to
housing and walfare services. This is
how we are now trying to bring in
participation of the labour with the
management. This may be on an
experimental basis but given the co-
operation from the labour side, I am
sure, they will not find the coopera-
tion lacking from the managerial pide
and if both start working with deter-
mination and with concerted effort to
bring about a better relationship bet-
ween the two, I am sure, this
experiment would succeed.

A point had been ramised about
casual labour. Shri Arjun Sethi and
Shri Ram Avtar Shastri have raised
this point. I am quite aware of this
problem and want to do my utmost to
resolve this. About 334 lakhs of
casual labourers are working on rail-
ways. Of these, 0.8 lakhs are employ-
ed at Projects. Casual personnel are
engaged in large numbers in various
construction prajects as also on works
which are seasonal or of temporary
nature. The nature of employment in
projects and seasonal works is such
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the work ls over, then
miunl!y the laboyur has to move away
from that place. er casual
labour becomes surplus the railways
1ry their best to employ them in other
waorks int progress in the same area or
near-about it. But the difficulty in
this case is the labour yhich had been
once engaged at a particular place for
a particular work is not inclined to
move to another place because they
want to remain nearer their homes.
Even then it has been our endeavour
to see that as and when the vacancy
arises a casual labour is employed. A
number of measureg have been taken
in the recent past to improve the
ahsorption of casual labour agsinst
regular vacancies. For employment in
regular vacancies they are given re-
laxation in age-limit to the extent of
their service as casual labour. It has
recently been decided that their medi-
cal examination should &lso be
accorded some reléxation. Till a few
yearg ago, casual labour were con-
sidered along with outsiders for
recruitment to regular Class IV posts.

This has been changed and for the
last three years, all class four posts in
the railways are being normalily filled
only from amongst casual lasbour and
substitutes. Since this change in
policy, about 50,000 casual labourers
and substitutes have been absorbed
against class four posts.

SHRI DINEN BHATTACHARYYA
(Serampore): During which period?
The last ten years?

SHRI MOHD SHAFI QURESHI: Not
the last ten years, but I think in the
last four or five years.

Some hon. members raised the ques-
tion of representstion of scheduled
tribes and scheduled castes. So far as
class ofte oficerg are concerned, I am
myselt not satisfled with their repre~
sentation, but it is my endeavour to
see fhet proper representation is given
to the Oedkward people, to the
schedulied cattes ‘and scheduled tribes.
Instractions have issmed to ‘the
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Geneoral Mansgers and Rallway Ser-
vice Commissions to fill the quota
allotted to scheduled castes and sche-
duiad triles, Our difficulty is that in
certain areas we are able to fulfil the
quota for the scheduled castes, but we
are not able to find sufficient number
gi bec:ndidate. from the scheduled

SHRI D. BASUMATARI (Kokraj-
har): For his information, there are a
number of candidates available in
Assam.

%t wry vw (Fowe) : 78 o
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We have told the General Managers
and Railway Service Commissions that
wide publicity should be given not
only in the national newspapers but
in the local language papers about the
vacancies ag and when they arise in a
particular zone and separate tesis
should be held for scheduled caste and
scheduled tribe candidates. We have
found that if the same test paper is
given to the scheduled caste and
gcheduled tribe candidates as are given
to candidates from other castes, they
are not able to answer all the ques-
tions. So we have relaxed the
standard of the papers.

SHRI D, BASUMATARI: In regard
to the question of filling up the quota
reserved for the scheduled castes and
scheduled tribes, we have been trying
to get it done through our parlia-
mentary committee. But it is not res-
pected. Only day before yesterday,
some people came {o me and com-
plained tThat they were refused a sepa-
rate test. 1 havwe sext the papers to
the Minister.



287 Demands forr

SHRI MOHD SHAFI QURESHI:
Ag for techmical and clerical gtaff,
ingtructions have issued {o the General
Manageérs to give special donsideration
to the scheduled castes and scheduled
tribes.

The Service Commission at Calcutta
has been asked fo investigate when-
ever visiting schools in the areas to
find out if help could be got in
attracting suitable candidates.

Shri Sadhu Ram complained that
there is no one on the Service Com-
missiong from the scheduled castes. I
wish to inform the House that out of
the four Chairman of Railway Ser-
vice Commission, one belongs to the
scheduled castes and two to the
minority communities. I do not claim
any credit for. this. But wherever
people are available, they should
really be given thei; proper
representation even at the highest
level. I can assure my hon. friends
who have expressed their apprehen-
sion about representation of scheduled
castes and scheduled tribes that if
candidates are available even in grade
A-—-as I said, I am not satisfied so far
as recruitment to this grade from
these communities is concerned—it
would be my endeavour to take people
from the scheduled castes and sche-
duled tribes to fill in posts in classes
two and one. 1 am very hopeful. The
hon. member should also be very
hopeful. Let us hope for the best.

The average cost per employee is
now nearly three times that obtaining
in 1950-51. The per capita cost of
staff which was Rs. 1,263 in 1950-51
has gone up to Rs. 3,598 in 1971-72.

SHRI DINEN BHATTACHARYYA:
You should not give a one-sided
picture. You must mention that the
fares and freights have also gone up.

SHRI MOHD., SHAFI QURESHI-
The darker gide of the picture has been
assigned to you. I am always an
optimist.
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Regardt passenger amenitles, 1
have alre:gy statsd 46 the Houss' thut
as against Rs, 2.4.frores Per annum for,
passenger amenitieg, this sum Hag now
been rdised tq about Rs. 4 crores. It
is true thdt’ we HaVe to provide the
basic amenffies llke fems, ights and
drinking water supply, latrines and
proper booking arrangement, etc, at
all the stations, But the problem has
not been completely solved. I know
the difficulties which are 'being faced
by hon. Members at various places
while they are travelling and the gen-
eral public who travel by the railways,
and it has been our endeavour to see
that facilities are provided to the
travelling public to the maximum
extent possible.

I am aware of the inconvenience
caused to the railway passengers,
especially those travelling in third
class compartments and it will be our
endeavour to see that the railways
give greater satisfaction to the travel-
ling public in this regard. I must, at
the same time, bring {o the notice of
the House the problems we have 1n
rendermg satisfactory service, in the
maintenance of amemty fittings and
electrical equipment in coaches includ-
ing hghts and fans, which have be-
come a rather very good attraction for
thieves and other anti-social elements.
Sometimes these fittings afe removed
at a rate faster than they are replaced,
and sometimes we have seen that even
before the anti-pilferage device s in-
troduced, even earlier then that, thieves
have introduced some other device to
defeat our purpose. This race is going
on, and it would be our endeavour to
take big efforts on our past to see that
this type of malpractice is stopped.

Similarly, the railways are making
every effort for the Dassengers who
travel, to see that their physical secu-
rity and their financial security are
assured., Certain Members have rased
certain doubts about the efficacy and
effectiveness of the Railway Protection
Force. 1 have already stated in this
House yesterday tHat the Railway
Protection ¥Force has been there for a
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,Jong time, and the main fjob of the
Railway Protection Force is to protect
the railway property. So far as pass-
enger security is concerned, it is the
job assigned to the State Governments,
and the Government Raflway Police,
and the railways are paying about
Re. 3 crores to the State Governments
for maintaining these posts. But this
does not mean that the railways are
absolved of the responsibility of carry-
ing passengers in safe condition from
one destination to another destination.
It is in this very particular fleld that
we are concentrating these days, and
even now, when I am speaking in this
House, the Railway Minister {s baving
& meeting with the Home Ministers of
various States who have also brought
their IGPs with them to tackle this
very problem of safe travelling in the
railways and to stop theft and pil-
ferages in the railways.

One point which was raised by some
Members is about the malpractices in
railway reservations, I am aware of
the complaints that are received from
time to time with regard to the diffi-
culties experienced by the travelling
public in securing reserve accOmmoda-
tion  particularly by important mail
and express trains on trunk routes.
To cope with the increasing demand
for reserved accommodation, parti-
cularly during peak periods of rush,
additional staff are posted at reserva-
tion offices and efforts are made to
run additional trains. Further, to curb
the evil of blackmarketing In railway
tickets, regular checks are also carried
out at reservation offices and entrains,
and whenever any persons are found
indulging in any malpractice, thorough
enquiries are made and proper action,
including prosecution wherever pos-
sible, is taken.

The measures taken have however,
not been found to be very effective
particularly in regard to the activities
of unrecoghidged Travel Agencies and
other anti-sotial e¢lements. The Gov-
¢rmrient, however, is fully alive to the
problem of racketeering In raserva-
tions. The problem in its entirety is
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surrently being looked Into by a Com-
mittee of Members of Parliament get
up under the Chairmanship of Shri
Krighna Kant, M.P.,, Rajya Sabha.

Hon'ble Members will recall that
along with the proposal to introduce
nominal increases in fares the hon.
Minister announced in his Budget
Speech that on long distance fast
mail and express ¢rains all the accom-
modation in the third class will here-
after be open to reservation, This
should reduce overcrowding on one
hand and minimise malpractices on
the other.

Some other problemsg which have
been raised by hon. Members will be
dealt with by the hon. Minister while
he replies to the debate. I am grate-
ful to this opportunity.....(Interrup-
tions)

SHRI S. L. PEJE (Ratnagiri): I rise
to support the budget demands of the
Railways for 1973-74. In his budget
speech the hon. Minister referred fo
laying of certain new Hnes and the
conversion of certain lines from one
gauge to another, At present, there i®
not a single inch of rallway line in my
region and I am very much doubttul
if the needs and aspirations of the
people of my region will be fulfilled
in the near future as the criteria of
taking new lines ig rigidly applied to
Konkan region. He has mentioned
seven new routes and one route |is
Mangalore-Apta. This route will
serve to accelerate the economic and
industrial development of the Konkan ..
reglon. At present there is no com-
munication in Konkan area except a
road, that o a bad one, Though it
is supposed to be a good road it is not
an all weather road; last year In
Kolaba district there was a huge land-
stide and this road was closed for more
than 20 days. This means there is no
all weather communication in Konkan
arid that is why people from Xonkan
demand Mangalore.Apta route. When
Mr. Nanda was the Raflway Minister.
he was convinced of the need for this
route and he ordered a survey of this
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route and made a provision of Ra. 20
Iskhs. This survey was made during
the last three years and people 1n
Konkan thought that their long-
cherished dream would be fulfilled,
Later on when Mr. Paj took over from
Mr, Hanumanthaiya, he was also con-
vinced of the hneed of this Toute,
Mr. Pai visited Bombay and had dis-
cussions with™ the Chief Minister and
he assured him that the railway would
be taken up. During last January, the
Prime Minjster paid a visit to Maha-
rashira and saw the drought affected
area and at a public meeting she de-
clared that these routeg have been
sanctioned by, the Government,

Naturally, the pedple were happy to
welcome this decigion, The District
Coltector and other railway officials of
Bombay were asked to go ahead with
preparation for the inauguration cere-
mony. If I mistake not, I think it
was fixed for the 5th February, 1973.
Arrangements were made for the pur-
pose. Later on, howevar, there was
change in the Cablnet, From Mr. Pai
the Railway Ministry was taken over
by Mishra. The people of Mahe-
rashira thought that there was a
change in the Government as the
opening ceremony did not take place
as announced. The promise was given
by the then Railway Minister Shri Pai
and that was corroborated in one of
the public meetings by the Prime Min-
ister of India. We do not know what
happened to that promise. There is
no contradiction either from the
Prime Minister or from anyone from
the Government of India side with
regard to the new line promised to us
by the then Raflway Minigter. Rut. I
ara surprised to find now that therc is
no provision for this new route ie.,
Mangalore-Apta line¥ No Houbt the
then Rallway Minister mentioned that
Mangalore-Apfa line would be given
active consideration by the Govern-
ment of India. When adequate fin-
ancial return from investment on this
new line is expected because of the
development of industrial areas and
when the State Government comes
forward to bear the ccst of the land
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acquisition, there should be no objec-
tion from the Railway Ministry to go
ahead with this new line,

This area had been neglected for
hundreds of years. To accelerate gco-
numie and industrial development of
Konkan and to remove regional im-
balance, I would urge upon the Rall~
wuay Mimister and the Government to
give topmost priority for opening the
Mangalore-Apta line,

Lastly I would appeal to the hon.
Railway Minister to pay a visit to
Bombay and see for himself the mis-
erable plight of the passengers travel-
ling in third class suburban trains
especially during peak hours, thut is
from 9 to 12 in the morning and then
in the evening afftéF office hours, [
would regquest him to pay a visit to
Bombay and algo to travel in the thid-
class compartments so that he will be
able to find the micerable plight of the
third-class passengers travelling in the
suburban trains

With these few remarks I support
the proposal.

SHRI C T DHANDAPANI (Dhara-
puram)- Mr Chairman, 8, the Min-
istry of Railways is always standing
by the decisions taken by the Board.
It is only this minisiry which never
rectifies the mistakes even after the
Members both from nside and oulside
the Parliament point them out

Firstly I want to say something
about the amenities given to the rall-
way employees. The rallway em-
ployees, after having put in more than
20 to 30 years’ of gervice, are not mble
to get the housing facilities needed hy
them. They are not able to avail of
the hospital facilities, The amount that
is being allotted In the budget for this
purpose is very meagre. I do notf know
whether this Ministry will be able to
augment these facilities for thelr
workers with the meagre provision
that is made in the budget.
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Secondly, the workers In Rafiways
are working for more than fortyfive
hours in a week According to the
internationa! labour organisation’s
recommendations, there should Ye
only 40 hours work in a week for the
workers The casual labour problem
remaing a8 1t is They have not
been regularised by the Railway
Ministry They run into lakhs They
must be made regular employees

1530 hrs
[Sart S A Kaper it the Chair]

All parties 1including the ruling
party have raised a unamimous voice
inside the House that bonus should be
given to raillway workers Railways
are a commercial undertaking and
every year they are raising the fares
and freights But m return facilities
are not provided Bonug is not an ex-
grat a payment it is the rightfu! clarm
of the employees and it should be
given 1mmediately I hope Govern-
ment would come forward with this
announcement

The problems of the running staff
have been represented many times
But the Board and the Mmister have
not taken any action Even the din-
ing car staff are not getting their
benefits The new system of catering
introduced beiween Delh: and Madras
have proved a fallure because they
could not serve good food

HRA and CCA have to be given to
the employees working in Tambaram
Palam, Pothanur and other places

Rajdhan:1 Expresses are bemng run
between Delln and Calcutta and a'sy
between Delhi and Bombay But
when they thought about Madras,
they gave up that idea Why? The
Jayanti Janata Express has been
newly mtroduced, but it does not stop
at Katpadi People from the north
come to take treatment at Vellore
Hospital But it does not stop there
Similarly, 1t does not stop at Coimba-
iore, which is an important industrial
belt I request the munister to look
into this matter
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Wagons are always mn short supply
The minister wrote to me once that
the wagon position is satisfactory But
only three days back I met the
General Manager at Madras and spoke
to him about the wagon shortage
From Udumalpet and other places in
my constituency, gypsum has to be
sent to the cement and fertiliser
factories But they are not able to
get wagons and more than 20,000
employees have been rendered jobless
I request the mimster to provide more
wagons

In the new budget, fertilisers have
been charged at 2} per cent The
Central Government supplies fertili-
sers to the State Government and it
increases the price whenever 1t wants
In addition, the railways also are
putting a freight of 23 per cent I
hope the mmister will give some
relief 1n this regard

The Southern Railway incurs a loss
of Rs 6 crores on account of coal
alone because coal 18 supplied at high
rates Coal comes from the north and
the transport charges are heavy That
1s why the Southern Railway mcurs
a loss The Railway Mmstry says
that where there 1s a loss new lines
will not be given I submt that
opening new lines m the south should
not be stopped because of the loss
which 1s due 1o transport charges on
roal

About the metropolitan transport
project in Madias, 1t 18 a wonderful
thing which has been mentioned inside
the House and 1n the consultative
committee also But they have
appointed one officea by name Han
Sinha on Rs 2,750 pm

The Citizens’ Forum of Madras have
sent a memorandum to all Members of
Parliament which says that there are
many other officers m this Metropoh-
tan Transport Project They have
already spent about Rs 83 lakhs and
for the past 20 months they have done
nothing It looks as if they are gomg
to wind 1t up I would request the
Railway Mmister to look into this
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matter. We are told that this officer
is due to retire on 30th April, 1973, He
applied fer leave which was refused.
So, he will continue in service for an-
nther four months even though he has
Jone nothing so far. In spite of the
repaated requests of the people of
that area to take some action in the
matter, the Railway Board have done
nothing. That is why the Citizens’
Forum has now sent an appeal to all
Members of Parliament so that they
may take it up here.

I would like to say here that even
before the Railways set up their
Metropolitan Transport project, the
Metropolitan Transport Team of the
Central Planning Commission with
Shri A. V. Decosta, an eminent Rail-
way Engineer, as Chajrman and Shri
K K Nambiar, former Chief Engineer
Highways  and other very great men
as members, has very much applauded
the work of the Tamil Nadu Govern-
ment and accepted the recommenda-
tions of Shri Rajagopal, Deputy
Director, Town Planning, who con-
ducted the traffic studies. The recom-
mendations are (1) to provide an
underground Railway between Ennore
and Thiruvanmiyur, (2) to provide a
circular railway corridor from Ennore
to Thiruvanmiyur skirting the present
Madrag city, touching Ambattur, Anna
Nagar, Ashok Nagar, Saint Thomas
Mount and Thiruvanmiyur and a third
railway terminal at Anna Nagar for
both broad-gauge and metre-gauge. I
request the Railway Minister that a
fresh enquiry be instituted into this
matter, TUnless there is some such
line, it will be very difficult tp meet
the transport needg of Madras cily.

Then I come to the construction of
new railway lines. There should be a
railway line from Dharapuram to
Chamarajanagar via Palani and Satya-
mangalam. Then, there should be an-
other line from Sathyamangalam to
Chamarajanagar. The engineering and
traffic survey for the line from Satya-
mangalam to Palni vian Tiruppur and
Dharapuram was conducted in' 1826-27
but the project was given up on
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account of financial stringency. This

is the one stock reply which we get

whenever we make any suggestions

;:Ollt construction of new rallway
es.

In this connection, I want to say
that the Special Engineer to the Gov-
ernment of Madras, Road Develop-
ment, stated that the railway align-
ment, stated that the railway align-
road along which buses are plying and
its construction will certainly duplicate
facilities of t{ransport and cannot,
therefore, be justified. Does it mean
that wherever the buses ply, the rail
lnks will not be constructed? 1s
that the policy of the Government?
At the same time, when we made a
demand for the Chamarajnagar-Sath-
yamangalam line the reply was that
the report of the reassessment of the
earher surveys has revealed that the
rail hnk wall still be unremunerative.
So, 1n one case you take the stand that
it will"be unremunerative and in an-
other case you say that it would be
duplicating the facilities of transport
already available There is no consis-
tency between these two arguments.

There is a proposal pending with
the railways for the construction of a
line from Salem to Teiruchi via
Namakkal, Karur and Dindigal. Now
the line from Salem to Tiruchi 1s via
Erode. which 1s a longer route There
should be a direct route from Salem to
Tiruchi

Then, there is no arrangement for
transport by raiways from Madras
Central to Egmore.

Therefore, a separate facility for
passengers from Ceniral Station to
Egmore must be provided. The Cen-
tral Government, the Railway Minis-
try, should have some rational think-
ing on it

Before I conclude, T would lke to
say one thing. I do not know how
they are going to take this into con~
sideration, ie., the tax on railway
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passenger fares under 1957 Act. That
was repealed in 1861. The Central
“Government, the Railway Ministry, is
giving ad hoc amount to all the State
Governments, a sum of Rs. 16.25
crores. This is not enough. There
must be a national approach to it.
Railway Ministry has approached the
Planning Commission. The Planning
“Comrmission have formulated some
principles according to which this will
not work because the Planning Com-
mission is a body which is looking to
the overall principles. So, the Railway
Ministry should come out with con-
crete steps to help the State Govern-
ments either on the basis of popula-
tion or on the basis of earnings of
passengers, Whatever the needs of the
‘State Governments may be, they
should be met by the Railway Board,
the Railway Ministry.

In conclusion, I would say a word
about examinations in regional langu-
ages. The Railway Ministry has taken
a decision that examinations will not
be held in regional languages. It will
be very difficult for the students who
are being taught only in regional
languages. They are being compelled
to write examinations in English and
some other languages. It is creating
difficulties for the students who always
take their education only in their
mother-tongue. This must be con-
sidered. The students must be allow-
ed to write their examinations only
in regional languages. They can be
posted only in their regions so that the
local employment could be raised in
a better manner,

MR. CHAIRMAN: Now, before I call
another hon, Member, I may point out
that we have got very little time left.
At 5 0 Clock, the Minister wil! begin
his reply. So, I would request the
hon. Members to make brief speeches,
extending 5 to 7 minutes each. Shri
Basumatari,

e~
SHRI D. BASUMATARI (Kokra}
har): Mr, Chairman, Sir, I rise to
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respect of the Railway Budget for
1973-74. While supporting the De-
mands, I should not forget to welcome
the new Minister of the Rajlways.

The Railway Ministry 15 the most
important Ministry. That is one of
the largest and biggest national pub-
Hec sector undertakings with an ine
vestment of Rs, 43,335 millions and
staff strength of 139 millions in
1971-72. They have a fleet of about
11,150 locomotives, 35,500 coaching
vehicles and 382,000 goods wagons.
About 10,800 traing are run duly to
serve nearly 7,090 stations. More
than 6.9 million passengers, i.e., more
than 1 per cent of the entire Imdian
population travel by rail every day.
The broad-guage line in terms of route
kilometres 1s 30,041; metre-gauge—
25,550 and narrow gauge—4,4786.

With this huge admunistration, if
you see, this Ministry could not do
justice because of the fact that they
have not been able to apply thewr
minds to remove regional disparity.
That is a big problem. They lay rail-
way lines only in those areas where
powerful people come from and where
there are no powerful men, they say
‘No’. This is a very bad way of doing
things. I would request the Railway
Minister to see to it that this state of
affairs is improved. The railway ad-
ministration is run by the Railway
Board. Now, everybody stated that
the Railway Board is most bureaucra-
tic. 1 do not mean that bureaucrats
cannot change their mind. After all,
they are Indians. They are our own
nationals. But the people who are
there even prior to 1946, it is difficult
for them to change their mind and to
change their attitude. That Iis the
trouble. Therefore, the Minister and
the Government who want to take the
country towards socialism is hamper-
ed in every step and we could not
reach the goal,

Now, coming to the State of Assam,
in the British days there was only one
rafiway line running from Rangpur to
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Dinajpur in Bangla Desh Now, atier
Independence, one railway .ne has
been laid from Sibguri to Assam
Now, this line alone connects India to
Assam We have repeatedly requested
the Mimster just tfo connect that hne
to the Head-quarters but they have
not paid any heed to that At the
same fime, you know a number of
States have come up—Arunachal Pra-
desh Meghalaya, Nagaland and Tri-
pura, etc All these new States are
not connected by any raldway lne
They should all be connected by a
railway hine Now a railway line has
been given to Kashmir because the
Railway Mimister comes from that
area I request hum that he should
not forget Assam also

SHRI MOHD SHAFI QURESHI I
would like to say one word It 1s
not on the basis of my coming from
Kashmir that we have a raillway link
in Kashmir We have connected
Kanyakumari to Kashmir Kanya
kumar1 1s the abode of Parvati and
Kashmir 15 the abode of Shiva So, if
I have brought Siva and Parvat1 to-
gether what objection can there be”

MR CHAIRMAN  Whatever has

happened, 1t 1s all accidental

SHRI D BASUMATARI Just one
word

Sir we are all talking of national
integration and national 1ntegration
can be achieved only by connecting
the various parts of the country by
railways and by air services and un-
less communication 1s there there
cannot be any national integration I
There fore I request him to zee that
Assam 18 also well-connected with
the rest of India As I sald earlier,
except the Assam-Siliguri line, no
other railway line has been construct-
ed in Assam
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MR CHAIRMAN You had spetial
ly requested me that in view of your
absence your name was not called,
So, don't you thuink that you have to
pay some penalty for that® Have the
last word and finish

SHRI D BASUMATARI Reference
was made by the hon Miraster to the
Scheduled Castes and Scheduled
Tribes Sir, I had the privilege of
visiting all the nine Railway Zones
and also the other three Railway pro-
duction units In all of them I had
found that most of the General Ma~
nagers are reluctant to respect the
provision made for the Scheduled
Castes and Scheduled Tribes in the
Constitution 1n the matter of reser-
vation I had in fact to fight with a
particular General Manager who re-
fused to respect the special provision
m the Constitution

Another thing

MR CHAIRMAN No please Please
resume your seat

SHRI D BASUMATARI Please let
me complete my sentence He was
saying that there is a provision of
reservation 1n regard to recruriment
to Class I and II Services It 13 true,
but at the same time, I must say that
the reservation for Class III and IV
15 also not adequate and the quota
has not been filled That 1s why, every
Scheduled Caste and Scheduled Tribe
member stands up and raises his
voice and he naturally feels hurt and
speaks with emotion

*SHRI JAGADISH BHATTA-
CHARYYA (Ghatal) Mr Chairman
Sir, I have given notice of many cut
motions and I would confine my speech
to some of these cut motions only

At the outset T would like to voice
the difficulties experienced by the
casual workers in the Railways The
rallways employ a very large number
of casual workers The rules provide

*The original speech was delivered

1n Bengali,



